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of the House or on that side, and not to speak of Shri Ahluwalia, who has 
I with us more than double the time he has shared with the people on 

side.   Therefore, if any act of our behaviour has hurt him, we sincerely 
it.   Neither is it intended, nor do we have any intention of hurting the 

feelings of anybody.    For what happened in the morning, Sir, I sincerely 
apologise to you, and I take this indulgence because I am the senior most 

Member of this House.   We failed to discharge our responsibility.   We are 
sincerely sorry. 

MR. CHAIRMAN: Thank you, Pranabbabu. 

SHRI S. S. AHLUWALIA: Sir, I respect the magnanimity shown 
by the Chief Whip of the Congress Party. I really feel sad about it. But I am 
happy that, at least, we are able to create a new atmosphere in Parliament. 

MR. CHAIRMAN: We now take up the Electricity (Amendment) 
Bill, 

2003.   Shri Anant Gangaram Geethe. 

THE ELECTRICITY (AMENDMENT) BILL, 2003. 
 

िवǏुत मंĝी ( Ǜी अनÂत गंगाराम गीते): सभापित महोदय, मȅ ĢÎताव करता हंू, 
   
  “िक िवǏुत अिधिनयम ,2003 का सशंोधन करने वाले िवधेयक पर 
िवचार िकया जाए”। 
 
 सभापित जी, िवǏुत अिधिनयम, 2003 को ससंà के अनुमोदन से अिधिनयम का 
Ǘप िदया है और इस अिधिनयम की धारा 121 को छोड़ कर इसके Ģावधानȗ को 10 जून, 
2003 से लागू कर िदया है। यह अिधिनयम उन िगने-चुने अिधिनयमȗ मȂ से है िजन पर 
िविभÂन चरणȗ मȂ Îटेक होÊडरȗ से Ëयापक िवचार-िवमश« हुआ है। यह िवǏुत िवधेयक 
अगÎत, 2001 मȂ लोक सभा मȂ ĢÎतुत िकया गया और इसके पÌचाÞ इसे जाचं एंव िरपोट« 
हेतु िवǏुत सबंधंी Îथायी सिमित को भेज िदया गया । Îटेक होÊडरȗ के साथ िवÎतृत चचɕ 
के बाद सिमित ने िदसबंर, 2002 मȂ अपनी िरपोट« ĢÎतुत की । 
 
 ( उपसभापित महोदया पीठासीन हुई) 
 
सरकार ने Îथायी सिमित की अिधकाशं िसफािरशȗ को Îवीकार िकया और सिमित की 
िसफािरशȗ के आधार पर हमने लोक सभा मȂ  126 सरकारी  सशंोधन ĢÎतुत िकए । लोक 
सभा ने िवधेयक पर िवचार िकया और सशंोधनȗ के साथ इसे पािरत कर िदया। 
  
 उपसभापित महोदया,  रा¶य सभा मȂ िवधेयक पर चचɕ के दौरान कुछ सशंोधन 
लाए गए। माननीय सदन को चार िविशÍट मुǈȗ पर सरकारी सशंोधन लाने का आÌवासन 
िदया गया था और इस िवधेयक को रा¶य सभा ǎारा पािरत कर िदया गया था। िवǏुत 
सशंोधन िवधेयक, 2003 का आशय रा¶य सभा के पटल पर िदए गए इस आÌवासन को 
पूरा करना है। िवǏुत अिधिनयम, 
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2003 ने ऊजɕ ©ेĝ मȂ काफी उ¾साह और ĢितÎपǎɕ पैदा की  है। इसने उपभोƪाओं मȂ िवǏुत आपूȌत , 
गुणवǄा और उनके िहतȗ की ¶यादा से ¶यादा सुर©ा करने के मामले मȂ समĐ िवÌवास जगाना शुǗ 
कर िदया है। मȅ समझता हंू िक सशंोधन िवधेयक मȂ इन भावनाओं के सुǓढ़ होने की अपे©ा है। िजन 
सशंोधनȗ का यहा ंपर आĐह िकया गया था, उसका उÊलेख मȅ यहा ंकरना चाहंूगा। 
 
 उपसभापित महोदया, पहला सशंोधन बहुस°ंयक लाइसȂस से सबंंिधत धारा 14 के छठे 
उपबधं से सबंंिधत है। इस Ģावधान के अनुसार केÂğ सरकार को िवǏुत आपूȌत के उसी ©ेĝ मȂ दूसरा 
या उǄरवतȸ लाइसȂस Ģदान करने सबंंधी अनुपालन हेतु कुछेक अपे©ाओं को िविनȌदÍट करना होता 
है। इस Ģावधान का ĢÎतािवत सशंोधन ‘शािमल करना’ शÅद का लोप होना है। इस ȋचता की ओर 
Áयान िदलाया जाता है िक यह Ģावधान केÂğ सरकार को िदशा-िनदȃश जारी करने या सशंोिधत 
करने के वाछंनीय िववेकािधकार दे सकेगा। दूसरा सशंोधन िजस का यहा ं पर आĐह हुआ था, 
सशंोधन धारा 42 मȂ  सशंोधन के माÁयम से एक मेगावाट से अिधक की आपूȌत की अपे©ा करने वाले 
उपभोƪाओं के िलए िवतरण मȂ खुली पहंुच की चरणबǎ शुǗआत हेतु 5 वष« की िविनȌदÍट समय 
सीमा की अपेǛा करता है। इस के िलए इस आशंका पर Áयान िदए जाने की आवÌयकता को समझा 
गया िक इस खुली पहंुच को लाग ूकरने की समय सीमा को अिनधɕिरत नहȒ छोड़ देना चािहए । 
 
 तीसरा सशंोधन धारा 121 मȂ िनिहत Ģावधानȗ के बारे मȂ है जो अपीलीय Âयायािधकरण के 
अÁय© ǎारा िविनयमन आयोगȗ के अधी©ण तथा िनयंĝण सबंंधी सामÂय शȏƪयȗ के सबंंध मȂ है। यह 
ȋचता थी िक इस से शाȎƪयȗ का अ¾यािधक केÂğीकरण होगा और अपीलीय Âयायिधकरण के अÁय© 
ǎारा कमीशनȗ के िदन-Ģित-िदन के मामलȗ मȂ हÎत©ेप बढ़ेगा जो आयोगȗ के वैधािनक कायȘ के 
पुनरी©ण से परे होगा । यह सशंोधन िविनयामक आयोगो ǎारा सिंविदक कायȘ का िनÍपािदत िकया 
जाना सुिनȎÌचत करने के िलए अपीलीय Ģिधकरण को सशƪ करता है । साथ ही धारा 146 मȂ इस 
आशय का सशंोधन ĢÎतािवत है िक धारा 121 के अंतग«त िदए गए िनदȃश का अनुपालन न हो सकने 
की ȎÎथित मȂ द½डा¾मक काय«वाही नहȒ होगी । 
 
 सशंोधन िवǏुत चोरी Ģावधानȗ से सबंिधत है। हम धारा 135 मȂ यह िकए जाने की सभंावना 
के वा¯याशं और 139 तथा 140 की धाराओं मȂ िवǏुत  सबंंधी उपे©ापूव«क तथा िवǎेÍपूव«क या वेÎटेज 
तथा डायवश«न के सदंभȘ को उस मȂ से िनकालने का ĢÎताव करते हȅ।  इÂहȂ अनुिचत, परेशान करने 
वाली शाȎƪया ंमानकर अनावÌयक समझा गया है: 
 
 िवǏुत अिधिनयम,2003 के चार सशंोधनȗ का आशय इस सदन के पटल पर िदए गए 
आÌवासन को पूरा करने हेतु आज हम ने यह िवधेयक ĢÎतुत िकया है। इसिलए मȅ सदन से Ģाथ«ना 
कǗंगा िक इस सशंोधन िवधेयक पर चचɕ भी हो और चचɕ के साथ-साथ इस िवधेयक को पािरत 
िकया जाए। 

The question was proposed. > 

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Madam, I 
welcome the amending Bill moved by the hon. Minister. It is a very 
important amendment. On the one hand, the Power Minister has explained to 
the 
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House that they are planning to make electricity available to ail the villages 
by 2007; and by 2012, all the households in the country would get electricity. 
It is a welcome measure that the Minister has announced that one lakh 
megawatt electricity would be generated in the next ten years. Here also, I 
would like to draw the attention of the hon. Minister that now we, are in 
2003 and another nine years are left for achieving that target. I want to know 
from the hon. Minister whether the Government would be able to achieve 
this target or not. I would also like to know from the hon. Minister as to how 
many power projects are in hand, as on date, and how much electricity they 
would generate on getting completed. What are the plans of the Government 
for the future? Still, we hear that a lot of red-tapism is going on even in 
regard to foreign -investment by the foreign companies and our own 
companies. They have to follow so many procedures. Even after doing all 
this, they are facing many bottlenecks in increasing electricity generation. 
Therefore, the hon. Minister should categorically assure this House and the 
people of India as to how he is going to achieve the target of one lakh 
megawatt. It is not going to be achieved merely by giving statements. It 
needs a lot of commitment. How is he going to see that these bottlenecks are 
removed? In the country, there is hydro-electricity in the State like Himachal 
Pradesh on one side, and, on the other side, there are other power plants in 
other States. In South India, there is no chance for hydro-electricity. So, the 
Minister must let us know, out of the one lakh MWs of electricity, how much 
electricity is expected to be generated from hydro and how much from other 
sources. Both put together, how is he planning? 

There is another most important thing. Besides generation, 
distribution also is a very important thing. As on today, we are losing heavily 
in distribution. There are heavy losses in distribution. In order to stop that 
only, this Amendment has been brought in. In addition to this, you are 
bringing in some other amendments, as suggested by a number of hon. 
Members to see that the law is-perfected. We welcome this Bill. But, at the 
same time, I would like to say that as on today, in almost all the States, the 
distribution is done by the Government organisations only. The Government 
seems to say, "Yes, we are now opening the gates to others. I will permit 
private agencies also to have more efficiency." In my opinion, on the one 
hand, if we have the Government distribution and on the other the ten private 
agencies, then there will be a good competition. Then, we will be able to 
have much more efficiency. Here, even though you are putting the 
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time-limit of five years, it doesn't mean that the Government must take the 
full five years. You must make sure that the Government starts immediately 

For example, take Andhra Pradesh. In Andhra Pradesh, today the 
distribution is done by four different zonal organisations, owned by the 
Government of Andhra Pradesh. They also have an option to make use of the 
provisions of this Bill so that they try to create more competition among the 
private agencies. There must be a lot of transparency, and an increase in 
efficiency. We welcome it. But when are they going to start? One 3 this law 
comes into being, the man who is producing electricity, adds to  even co-
generation plants of sugar factories or bio-gas plants, and thf 3 non-
conventional energy, all these will give him the freedom to directly distribute 
it to the consumer, wherever he wants. This is, firstly, going to be of a great 
help; secondly, it increases efficiency, and it helps in controlling the 
distribution losses; thirdly, it helps in having competitive prices. The 
consumer, whether industrial or small consumer like agricultural o r whoever 
he may be, will have the freedom to decide or bargain. As of today, the way 
things are going, in most of the States of the country, we don't find the correct 
symptoms. I want a categorical assurance from the Minister as to when the 
State Governments are going to start with the mea.sures? They say it is phase-
wise, year-by-year. They say that within five years, the total distribution will 
be given to the private entrepreneurs. Though you take five years, we want a 
clear-cut policy on, at least, when they are going to start it. In what proportion 
will they be going to achieve it in every State? I am more interested about 
Andnra Pradesh because 't is my State. How are they going to do it over 
there? 

There is one more thing which I would like to bring to your notice. 
Firstly, there is hydro power generation. Secondly, it is done by other means, 
say coal-based. Thirdly, there is the non-conventional source. The non-
conventional energy is a great encouragement,, especially for the agricultural 
sector. It is also easier to produce more with less investment as compared to 
other normal projects. I see that there is not much encouragement for the 
non-conventional energy generation. Though it is not your subject, a different 
Ministry is there, but, ultimately, you are benefited if you consider this. Your 
Ministry is going to get benefited when the generation is increased. I want to 
emphasise this. The non-conventional energy price should be separately 
fixed, without comparing it with the normal  coal-based  energy  production  
or  the  hydro  power generation. 
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How are you going to do it? How are you going to encourage it? How are 
you going to meet this one lakh MW electricity generation? 

I would like to know one more thing. Once you open up the 
distribution system to private people, it becomes an open access to the 
distribution system. Most of the enterprises will be interested to confine 
themselves to only cities. But what about the rural areas, and rural 
development? Nobody will come forward for distribution in the villages. For 
them, it would be very uneconomical. Villages are located in far off places. 
The Ministry doesn't seem to have applied its mind on this. But this is very 
important. 

Madam, I am drawing the attention of the hon. Minister to the ways 
of planning for the rural development. Is it by distribution of private 
enterprises? Will he give a separate system or will he allow the Government 
to concentrate more on the rural distribution and leave the urban distribution 
to the private enterprises?- Ultimately, how are you going to reach the goal 
of distribution of power to every village and every house, which you are 
dreaming to complete by 2012? ..because here you said that generation and 
distribution are equally important. I would like to have information on this 
point also. I welcome the amendments because they clarify the authority of 
the Commission, restricting the authority of the Commission so that it is 
more rational and logical and for fixing a time-limit of five years for it. Sir, I 
welcome the Bill and support it.  Thank you. 

SHRI B. P. APTE (Maharashtra):.Madam, I thank you for giving 
me this opportunity to speak on this Bill. I am rising here to support the 
proposed amendments. The amendments deal with certain matter of detail 
and are, in fact, inspired by response to the expectations raised by the hon. 
Members earlier while passing the new Electricity Bill. According to me, the 
amendments really raise a larger question, which ought to be debated at 
certain stage, and the question is the limits of governance and the limits on 
the control of governance. The apex court, time and again, has said that 
every State action has to be fair and just and cannot be arbitrary and 
capricious. But probably even that court did not anticipate that, therefore, 
every legislation will have a power which must necessarily be quasi judicial 
and everywhere there should be a provision for hearing. The amendment 
came here with the fear that the Appellate Tribunal would act arbitrarily, 
therefore, provide for some kind of a hearing. If hearing is inherent in any 
action, then why do you want legislation on that is a question, which ought 
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to be discussed and decided sometime. Again, the Executive has a very 
prominent role to play in any democracy. Every time an apprehension about 
the intentions of the Executive, will probably be counter-productive. Here 
again when the words were there 'that including', we insisted that it should 
not be 'including' because that will give an extensive power to the 
Government and let us restrict it to the three things which were mentioned in 
the section, namely, 'capital adequacy, credit worthiness, or code of conduct. 
If the question of licensing is dependent upon the viability of a person 
making the application, the legislature felt that let us limit it to these three, 
otherwise, exercise of power will be arbitrary. I believe this apprehension 
will have to be gone into sometime and- if we authorise the Executive to do 
something, we must authorise the Executive to it comprehensively. The 
general control of fairness is always there. Fortunately, for us, our judiciary is 
there to control. According to me providing something, which is inherent, by 
way of further legislation, will unnecessarily complicate the legislation. 
Therefore, I believe that these aspects ought to be considered and each of 
these amendments really is an answer to a fear that the Government will act 
arbitrarily. I believe such fears now in the present stage of our democracy are 
unfounded. Therefore, we must, whenever it is necessary to authorise the 
Government, authorise the Government fully so that it can perform its 
functions adequately without being hampered by the kind of a control of a 
Tribunal over a Commission and then a Court over that Tribunal. We need 
not create this kind of a new judicial control hierarchy. But since the 
apprehensions were there, the hon. Minister has moved these amendments. I 
believe that with these amendments, the apprehensions will be put to rest and 
a new regime under which for the first time the consumer will get his 
electricity, the entrepreneur will have every opportunity to-bring that 
electricity to the consumer, will have a full play.   I support these 
amendments.  Thank you. 

SHRI PRASANTA CHATTERJEE (West Bengal) : Madam Deputy 
Chairperson, I rise to oppose this Bill. Here, I would like to mention that our 
party had seriously opposed the original Bill also, when it was discussed 
here. We still maintain that position. The subject of 'Electricity' will not 
remain in the Concurrent List. And, the limited powers that the State 
Governments have, are being completely taken away and withdrawn through 
this Bill. Tariff subsidy has been withdrawn. There was a system that those 
who were consuming more power, they were paying more. The additional 
revenue, which was generated, was spent as subsidy to the poor and the 
lower-middle-class   consumers.       This-  subsidy   has   completely   been 
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withdrawn in the Electricity (Amendment) Bill, 2003. In 1950, the 
generation of power was 1362 MW. In 2002, it increased to 1,05,000 MW. 
Allowing the multinationals and private sector to purchase State Electricity 
Boards has been justified on the pretext that they are commercially not 
viable. But what had happened in 1985? After amending the Act, it had been 
stated that State-controlled power companies had a revenue surplus of 3 per 
cent; and, the private companies were allowed to generate 16-31 per cent 
profit. In the present Bill, the industrialists and the big business houses have 
been provided relief, while the poor and the middle-class consumers have 
been burdened. Everybody has been put on the same footing to bear the 
burden. It will create havoc to the agricultural sector, particularly to the poor 
and the middle-class peasantry. In the Bill, a minimum 16 per cent profit has 
been ensured to the foreign power companies. It has often been argued by 
many quarters that private sector companies are run very efficiently. But 
what happened in Maharashtra? The Maharashtra State Power Project 
wanted power from Dabhol, at six hours' advance notice, as mentioned in the 
agreement. But they could not supply that. In the new Economic Policy, the 
Government has surrendered to the multinationals. Now, the multinationals 
want to grab the important power sector. We seriously object the Electricity 
(Amendment) Bill, 2003. And, I place my observations on record. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam, Deputy 
Chairperson, the Bill has been brought before us for consideration with just 
three or four amendments to the principal Act. If one goes through the Bill, 
one will find out, particularly during the 200th Session, how the Members 
have "been vigilant about even the words, and the implementation of the 
words, if they remain in the parent Act. Madam, as a principle, we are not for 
privatisation.   I want to make this point clear. 

Already, the Bill has been passed, and it is in the Statue Book. 
Madam, there is a wrong feeling that if any area is privatised, efficiency will 
improve. It is not so. You take the list of BIFR, there are companies in 
several areas, all of which have actually become economically unviable. That 
is, if you go through all the companies that are registered in the BIFR and 
compare the percentage of private companies and the percentage of public 
sector undertakings, then, you will find that inefficiency takes place in the 
private sector as well as in the public sector. That is why, this should not be 
the reason for privatisation. Our concentration should be on how to improve 
efficiency.   We have to concentrate on that point. 
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Madam, in this Act there are some areas which can be called 'grey 
areas'. For example, it is provided in Section 14, and I quote : "Provided also 
that in a case where a distribution licensee proposes to undertake distribution 
of electricity for a specified area within his area of supply through another 
person, that person shall not be required to obtain any separate licence from 
the concerned State Commission and such distribution licensee shall be 
responsible for distribution of electricity in his area of supply." Therefore, 
how can a person who takes a licence from them sublet things? He can do it. 
He can give it on lease to someone else. Suppose, a person who takes a lease 
from the licensee, has links with the foreigners on ECB, that is, External 
Commercial Borrowings, then, automatically, through that route the 
foreigners would be able to capture power generation areas and other areas 
for distribution as well as for transmission. It is a very sensitive area, and if 
the foreigners intrude here, then, it would be against the interest of the nation. 
Therefore, we have to be very careful about that.  This is the first point. 

Madam, another problem is regarding rural electrification. When we 
are going in for privatisation, there is no accountability or responsibility on 
the people who take the licence for either generation or transmission or 
distribution. Nobody takes any responsibility for the development of 
electrification in rural areas. But it is an area in which there is a social 
obligation; it is an obligation for the nation. Now, how many households are 
actually without power? How many households are there in urban areas? 
How many households are there in rural areas? It is less than 25 per cent in 
urban areas and more than 65 per cent in rural areas. So, we have to 
concentrate on supplying electricity to rural areas. But I feel that private 
people won't take any responsibility. The facility that we have provided 
through this Bill is that if anybody comes forward for that, then, they need 
not take the licence from us. That is the only thing we have provided for. 
Therefore, it is not going to help in the electrification of the rural areas. That 
is my point. Madam, after this Bill was passed, there was a conflict 
throughout India over who has got the power. Is it with the Regulatory 
Commission or with the State Governments? In the morning, the hon. 
Minister agreed that we are giving subsidy only within the parameters of the 
WTO. Do you know how much subsidy is being given by the European 
countries for the agricultural sector? The figures will bewilder you. We are 
giving subsidy for fertilizers, for power supply, power tariffs and free supply 
etc. We are giving subsidy. But, now what has happened is that the 
Regulatory Commission seems to have become an impediment in this.    My 
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feeling is that they don't have any legal authority to decide on that. What I 
feel is that if any policy decision is taken by any State Government, from 
Kashmir to Kanyakumari, and if that particular policy is implemented and 
because of the pursuance of that policy some loss is incurred by the 
Electricity Board of that State Government, in that case, if the very same 
State Government comes forward to make good that loss, then I feel that the 
Regulatory Commission has got no authority to interfere with the policy 
matters. This is because, before the elections, political parties give 
assurances to the common man. They have to stand by that assurance. They 
have to implement that assurance. The poor people should know that in 
implementing that assurance how they are suffering. We have to see this 
particular problem in totality because ours is an agrarian country. The 
agriculture-based economy suffers, unless the agriculture is protected 
properly. Unless the agriculture is protected, our economy cannot be 
protected. Therefore, I feel that in this area the Regulatory Commission 
should not have any role so far as the policy announcement of the State 
Government is concerned, provided the very State Government comes 
forward to make good the loss what is going to be incurred because of the 
pursuance of that policy. Therefore, I feel that it should be made clear by the 
Central Government to all the State Governments, from Kashmir to 
Kanyakumari, that they can give free power supply to farmers provided they 
are prepared to give that amount as subsidy. Whatever loss is incurred 
because of the pursuance of that policy, if it gives to the Electricity Board, 
then the Regulatory Commission should not become an impediment. It 
should not stand between the Electricity Board, the State Government and 
the consumers, that is, the agriculturists of that State. Then only agriculture 
can be developed. This is not a political issue. What I feel is, it is a national 
issue confronting the agriculturists throughout the nation; therefore, it is very 
important. I hope the hon. Minister will respond to this. If we give powers to 
the Regulatory Commission, the agriculture will suffer, thereby our economy 
will be affected, thereby the interest of the nation will be affected. Madam, I 
again appeal, through you, that it is a very important subject and it should be 
decided as to whether the arbitrary powers have to be with the Regulatory 
Commission or with the State Governments. It. has to be decided. According 
to me, the final decision making power should be only with the State 
Government and not with the Regulatory Commission. With these words, I 
conclude my speech.  Thank you. 

SHRI KAPIL SIBAL (Bihar); Madam Deputy Chairperson, first of 
all, I would   like   to   congratulate   the   Minister   for   having   brought   
these 
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amendments. In fact, these amendments were to be brought in the last 
Session but because of disruption of work that could not be done. But, I 
thank you, Sir, for initiating these amendments consistent with the assurances 
that you gave. Having said that, I also want to state and place it on record that 
whenever and at every opportunity we see the Government moving 
constructive, far-reaching, pieces of legislation in the context of the 
developmental efforts in this country and in the context of overall economic 
reform, the Congress Party has always stood by them. Let this message not 
go because we were the initiators of the reform process we wish to go along 
with that process; we, of course, wish to be sentinels to ensure that the reform 
process does not deviate from the principles on the basis of which it 
commenced. So we stand by you in this process and we shall continue to 
cooperate with you and the passage of this Bill and the interaction between us 
and you, the entire Opposition and you, in fact, is reflective of that 
cooperation. Having said that, I do not want to go into the nitty gritty of this 
legislation, but I will make four or five broad points. Point no. one is this. We 
do have now a legal regime on the basis of which in the context of open 
access we are going to have greater competition and hopefully, in that 
process, the consumers will get electricity at lower prices and there will be 
more and more investment in this particular sector, but the fact that we have a 
legal regime does not by itself mean that we will get more investments in this 
sector. Now I would like to know from the hon. Minister, in the overall 
context of development of this sector, what does the hon. Minister have in 
mind to increase the possibilities of investments in this sector? Because, by 
itself, a legal regime is not going to lead to investments. Are you thinking in 
terms of incentives? Are you thinking in terms of tax-breaks? Are you 
thinking in terms of ensuring a legal regime, not just the Electricity Act, but 
the resolution of disputes to be quick so that people who want to come from 
outside the country and want to invest in the power sector are not bogged 
down by legal procedures? Are you thinking in terms of setting up special 
Tribunals? And, that requires an overall policy decision that the hon. 
Minister, probably, will have to take in the context of the overall policy of 
the Government. Is the Minister, is the Government, thinking in that 
direction? That is one broad point that I wish to make. 

Madam, point no. 2 is that this Bill does not address itself to the 
problems of the rural sector. It does not. You are going to perhaps get 
investments for the urban sector. But what is that you have to have in mind to 
create incentives to bring those investments in the rural sector?  As 
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you know, in the context of the telephony regime, if you give a basic licence 
In the communication sector, the licensee is obligated to give connections in 
the rural sector -- telephone connections in the rural sector - that is an 
obligation in terms of the licence itself. Now, there is no such obligation on a 
distribution licensee here. Are you thinking in terms of such obligations to be 
incorporated in the licence so that if there is development in the urban sector, 
then there must be an equal obligation to put some money into the rural 
sector? Now, the policy in that regard can be decided by you, but, 
unfortunately, in this Bill, both the amendment and the original Bill, there is 
no thinking as to how you are going to give fillip to the rural sector to create 
incentives for greater investment in those areas, because in the ultimate 
analysis, it is the agriculturist, who needs, electricity most. It is because of 
agricultural production that we get a rate of growth beyond six per cent, the 
better the monsoon. The better the production, the more the supply of 
electricity, the more contribution by the agricultural sector, the more liquidity 
in the hands of people, the more expenditure on consumption and the higher 
the rate of growth. This particular area has not been dealt with. I would like 
the hon. Minister to please comment on that. That is point no. 2, Madam. 

Point no. 3 is that we must ensure that our Central Electricity 
Regulatory Authorities are truly regulators. I have seen in other sectors of the 
economy that the regulators appointed by the Government actually become 
the His Master's voice. I do not want our regulators to be His Master's voice, 
and I think that again requires a thinking process by which the Government 
dissociates itself from the decision-making process at the level of the 
regulator. How do you intend to do that? What are the kinds of policies that 
you would follow to ensure that regulators are truly independent? I have not 
seen evidence of that in functioning of other areas of economy. I would like 
to see that, at least, in the electricity sector. Then, in terms of your overall 
power policy, what is your long-term plan? As you know, there are three 
sources of energy : hydro, thermal and nuclear. In the long-term, where is it 
that you want to emphasise amongst the three categories? Do you have a 
long-term plan for that? And, all that must marry with the legal regime that 
you are providing us. Would the hon. Minister just apprise the Members of 
this House on that aspect of the matter? 

Then, there is one thing which worries me. And, I am now seeing it 
in the entertainment sector in this country.   You have people who are in 
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the music business also getting licences as broadcasters. So, there are cross-
investments being made. So, a monopolist also controls the broadcasting 
industry, monopolist in the music entertainment industry. I do not want those 
kinds of monopolies in the electricity sector. But, unfortunately, this 
legislation doesn't take care of that, because, a person can be a distribution 
licensee as well as a transmission licensee. Now, that creates a conflict of 
interests; On occasions, it will create a conflict of interests. Do you want the 
cross-investment policy to create monopolies of this nature? Down the road, 
you might have monopolies. And what is your policy on that? I would like to 
see a dissociation of these sectors and competition within that, competition 
within distribution, competition within transmission and competition within 
generation. I think you have that competition within generation and 
distribution, but I am not too sure about transmission. And there should be no 
cross investments in this area. That is my personal opinion. And I think that 
is something that I would like the hon. Minister to comment upon. 

Madam, I do not want to take much of your time. The last point I 
wish to make is that the electricity sector and the working of this "Act is an 
evolving thing. You will learn from experiences. This is a new experiment, 
and I think it is a wonderful experiment. I know personally that both in 
Punjab and in Assam, we have really modern legislations passed. But yet, 
legislations are not enough. We will have to learn from experience as to how 
these legislations have worked. Therefore, this is an evolving situation. I 
would like the hon. Minister to keep in mind that in this ever-evolving 
situation, you must be supervising it at all times, because down the road, you 
will require constant amendments to meet the challenges that you will be 
confronted with. Will the hon. Minister set up a task force to supervise this 
evolving situation in the area of the new legal regime that you have set up, 
and would the hon. Minister be kind enough to inform the ruse as to what he 
might want to do in this, regard? 

And last of all, Madam, we have foreign investments in this country 
In the power sector, and some of the experiences that we have had have not 
been very good. It has sent a wrong signal to foreign investment to this 
country in this sector. I think some corrective measures are needed. Would 
the hon. Minister kindly inform us as to what he has in mind, if he does? 
Does the Government have any thinking on the process as to what cc rrective 
measures it will take to ensure that foreign investment comes in 
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heavily in this particular sector? With these words I conclude. Thank you 
very much, Madam. 

SHRI V. V. RAGHAVAN (Kerala) : Thank you, Madam. I stand to 
oppose this Amendment Bill, and on behalf of the CPI, I opposed the original 
Bill also. We have had a model Act, the Act of 1948, brought in by Dr. B. R. 
Ambedkar. It is unfortunate that a Minister from the State of Maharashtra 
had the misfortune of repealing that Act and bringing a new Act the last time, 
and he is amending it further to give further liberalisation and licences to 
private parties for generation and distribution. 

Madam, the most important task before the country is to make 
electricity available at an affordable price. That is the most important thing 
and you are forgetting that. It is due to that did Act and the policy pursued by 
that Act that we have had the Green Revolution. Please, do not forget that 
electricity was made available to the peasantry at an affordable price at all 
costs and that was the basis of the Green Revolution. 

Madam, experience is the best teacher in any issue. What has been 
our experience after enacting this new Act? Electricity Bills shot up like 
anything. My friend, Dr. Subbarami Reddy was supporting this amendment 
and also the original Act. But tell me please, what your party do in Andhra 
Pradesh... 

DR. T. SUBBARAMI REDDY : Efficiency will be there when 
more people are involved in distribution than Government organizations. We 
only want good results. It is not an issue of Communists, Congress or the 
BJP. I never go by the country's prosperity; go by practicality and have a 
positive attitude. 

SHRI V.V. RAGHAVAN: I will not pose any question because if I 
pose any question, he will give a lecture again. The fact is that the entire 
Andhra Pradesh Congress is fighting against high electricity charges. They 
frankly opposed it. They fought; there were martyrs. I know it. We^were part 
of that agitation.   That was the experience in Andhra Pradesh because 
the peasantry, at large, rose above politics ............. (interruptions)...   
including 
the Congressmen, everybody reacted against this Act and they had to lead 
that struggle. Now, our friends are pondering over the recently held election 
debacle. Ask a peasant in Rajasthan, if you are honest, to find out the reason. 
After the Rajasthan Government privatised the electricity sector, 
immediately the charges went up. It was unaffordable for the common man;   
unaffordable  not  only  for  the  peasantry  but  also  for  the  small 
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producers of all types. Do you know how many factories have shut down 
because they cannot afford to pay the electricity charges? ...{Interruptions)... 

DR. T. SUBBARAMI REDDY: We want to reduce electricity 
charges. ...{Interruptions)... 

THE DEPUTY CHAIRMAN: It is very nice that some time I see the 
Opposition supporting the Minister.   It is a pleasure. 
 

Ǜी राजीव शु¯ल (उǄर Ģदेश): मडैम, नेशनल इंĘÎट पर हम लोग हमेशा 
सपोट« करते हȅ। 

SHRI V.V. RAGHAVAN: We, the Left, are the only Opposition. I 
am driving home the point that if you handover the electricity sector to the 
private sector, they are only after profit, profit and more profit. That includes 
Mr. Reddy you also. They do invest. There is no control over profit. This is 
the scenario not only in this sector but also in other sectors. Our economy is 
"shining," shining for whom? It is shining for the corporate sector. They are 
gathering huge profits. Some corporate sector concerns, some corporate 
sector firms, got Rs.50,000 crores in a few years' transactions. They are 
shining and our economy is shining! So, whatever we do, we must have the 
billion plus mass of our people. You should not forget them. You have 
investment, you have growth rate, but can't you take the people with you? 
What is the plight of the peasantry nowadays? The fact is that in our country, 
70 per cent of our population is under-nourished. What does it mean? 
'Seventy per cent' means 71 crore people! 'Undernourished' means that they 
go to bed without sufficient food! These are the things in place. How can you 
shut your eyes to them? So, development must be felt by the common people, 
the peasantry, the agricultural workers, small entrepreneurs, manufacturers, 
etc. They are being forgotten; they are being exploited and exploited. So, by 
privatising the electricity sector and making it a profit sector, you are hitting 
the peasantry and the common people: That is our concern.. That is why I 
opposed the original Act. I had put a assenting note. This is a part of the Bill. 
So, there might be some loopholes, some defects in the implementation of the 
1948 Act. You have to correct it. You have to correct the Electricity Boards' 
working, or whatever it is. But, do not hand over the entire economy to the 
private sector because they are not at all concerned with the common people, 
the Indian people; they are only concerned with the profit, profit and only 
profit. Making profit is not a sin, but there must be a limit.   Now, the entire 
wealth 
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of the country is being looted by this corporate sector with your help, with 
your policies. If there is anything which remains, it goes by corrupt practices. 
You see, it is going beyond, from where can you find resources? You have 
lost Rs.32,000 crores by this stamp paper scam. They were all our own 
resources. How many crores of rupees have you lost from financial 
institutions by way of scams? Mr. Jalan was here in the morning. Even the 
controlling agencies, the Reserve Bank, the SEBI and so many other 
agencies; they are all part of it. That is the pity of India today. So, our 
exchequer is being looted openly and those, who are entrusted with all the 
control, are part of it. CBl Deputy is arrested for corruption. So many high-
ups are being arrested for corruption; only arrested, no conviction yet. So, if 
you want to provide electricity at affordable price, I repeat new slogan of our 
friends is BSP, that is, "bijli, sadak, pani", which is quite correct. But, bijli at 
affordable price is the most crucial point. You are not bothered about that. 
That is our opposition. So, private capital is being used to control and exploit 
the masses. This is what is happening here. That is what this Bill provides 
for. So, we oppose it. And, I request the hon. Minister to review the entire 
thing and I appeal to our Congress friends here, who are pondering over the 
results of recent elections. I was very patiently hearing our very respectable 
Member, Mr. Sibal. His arguments are very nice, and also very nicely put - 
investment, development, and electricity. All right, but what is happening 
today is not development, but the entire economic sector is being captured by 
people, both Indian and foreign, who are only out for making profit. Now, we 
are taxing the common people. We have reduced the interest rates. It may 
help the economy. (Time bell) Madam, we are the only opposition here. 

SHRI N.JOTHI (Tamil Nadu) : Madam, he is speaking with points. 
He may please be allowed. 

SHRI V.V. RAGHAVAN: You are reducing the interest on the hard-
earned provident fund and the hard-earned retirement investments. For what 
purpose, are you reducing it? Is it to drive the entire money to the stock 
market? The easiest way they have got is 'hit the common man and take the 
resources to the stock market'. You know.what happens in the stock markets.  
You all know very well. 

SHRI KAPIL SIBAL:   Feel good factor. 

SHRI V.V. RAGHAVAN: Yes, it is. Reforms, quite right. 
Privatisation, no harm.   But to what aim for what  purpose?  The  purpose 
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must be to take the common people with us, to help them to increase the 
productivity and to help the industry, specially, the small industry. You are 
forgetting them. That is why we oppose this unlimited privatisation which 
will result in shooting up the prices of electricity. Therefore, since you are 
responsible for this act, you must find a way to supply the electricity at an 
affordable price.  Thank you. 
 
 

Ǜी अविन राय ( पȎÌचमी बंगाल): महोदया, मȅ अपनी पाटȓ की ओर से इस िबल 
का िवरोध करता हंू।  
 
 महोदया, महाराÍĘ मȂ डोभाल कंपनी की बात और वहा ंके िनजीकरण की बात 
आप के सामने है। िबजली को लेकर राजनीित करना ठीक नहȒ है और िबजली की बात 
उठाना भी ठीक नहȒ है,लेिकन अगर हाल के मÁय Ģदेश के चुनावȗ को देखा जाए तो वहा ं
िबजली एक बड़ा मुǈा बन गयी । महोदया, इस िबजली के िबल को पास करवाने के िलए 
यहा ंबैठे हमारे िवरोधी सािथयȗ  का एक बड़ा िहÎसा भी इस का समथ«न कर रहा है ¯यȗिक 
उन को आशा है िक इस से हमारे देश मȂ िबजली का उ¾पादन बढ़ जाएगा और हम गावं-
गावं और घर-घर मȂ िबजली दे पाएगें। लेिकन अफसोस की बात यह है िक िनजीकरण कर 
बाहर वालȗ को बुलाने की जो-जो चूक हम ने की हȅ, पहले और अभी की सरकार भी उसी 
राÎते पर चल रही है। हा,ं हम एक बात जǗर देखते हȅ िक सरकारी उǏोग मȂ वह चाहे 
पȎÅलक से¯टर मȂ हो या और जगह हो, वहा ंएफीिसएंसी कम है, लेिकन इस ओर Áयान 
नहȒ दे रहे हȅ। हमारी एफीिसएंसी कैसे बढ़ाई जाए इसे न देखकर, हमारी उ¾पादन ©मता 
कैसे बढाई जाए इस ओर अिधक Áयान न देकर हम बाहर से िनजी कंपनीज को बुला रहे 
हȅ, Ģाइवेट से¯टर को ला रहे हȅ और सोच रहे हȅ िक इस से हमारे देश मȂ हर जगह िबजली 
आ जाएगी, गावं-गावं तक िबजली पहंुच जाएगी, िकसानȗ की समÎया ख¾म हो जाएगी 
और उन की पानी की समÎया हल हो जाएगी । हमारे कुछ माननीय सािथयȗ ने िबल का 
समथ«न करते हुए बीच-बीच मȂ इन बातȗ को छेड़ा है िक हमȂ देखना चािहए िक िकसानȗ को 
कहȒ भी िबजली की कमी न हो। एक माननीय सदÎय ने इन बातȗ के साथ-साथ रेगुलेटरी 
िसÎटम की गलितयȗ का िजĎ िकया है। उÂहȗने समथ«न तो िकया है, लेिकन उस के साथ 
कुछ िटÃपिणया ंभी की हȅ। इसिलए सरकार से यह दर°वाÎत है िक िकसान भाई जो िक 
देश मȂ दूर गावं-गावं तक फैले हुए हȅ और हमारे देश की आबादी  का 70 फीसदी से भी 
अिधक िहÎसा हȅ, उनके िलए िदनȗ-िदन जो मुसीबतȂ पैदा हो रही हȅ उन की ओर Áयान 
देना बहुत जǘरी है। हम िकसी शहर मȂ िबजली का ¶यादा इÎतेमाल हुआ तो उन का 
िलहाज करȂ , उÂहȂ सȎÅसडी दȂ और गावंो के िकसानȗ के इÎतेमाल के िलए इस का रेट बढ़ा 
दȂ तो उन के िलए जो िद¯कत पैदा होगी, इस से हमारे देश की अथ«-ËयवÎथा को ध¯का 
लगेगा। मȅ सरकार से यह दर°वाÎत कǗंगा िक सरकार अपने िडपाट«मȂ¹स मȂ सुधार करे, 
ऎिफिशएंसी को बढ़ाए तथा यह देखे िक उ¾पादन को बढ़ाकर हम इसे गावं-गावं तक कैसे 
पहंुचा सकते हȅ, कैसे िकसानȗ और गरीबȗ को राहत दे सकते हȅ और इस ओर सरकार को 
¶यादा Áयान देना चािहए। िनजीकरण मȂ ¯या हो रहा है, ¯या नहȒ हो रहा है, हम हमेशा 
इसका एक-न-एक उदाहरण दे ही सकते हȅ और सरकार के पास भी उदाहरण हȅ, िफर 
भी सरकार इसकी ओर जा रही है । हम एम0एन0सी0 के साथ चल रहे हȅ, डÅÊय0ूटी0ओ0 
के साथ चल रहे हȅ, हर जगह हम दूसरȗ के साथ चल रहे हȅ लेिकन हमारे देश मȂ जो काम 
ख¾म हो रहा है, उसको हम नहȒ देख रहे हȅ । 
 

274



RAJYA SABHA [8 December, 2003] 

3.00 P.M. 
 

मȅ सरकार से यह गुजािरश कǗंगा िक सरकार इस िबल के बारे मे िफर से सोचे 
और अपनी ऎिफिशएंसी को बढ़ाकर, अपनी उ¾पादन ©मता को बढ़ाकर गरीबȗ को राहत 
दे। इसी के साथ मȅ दोबारा इस िबल का िवरोध करता हंू। धÂयवाद। 
 
 Ǜी अनÂत गंगाराम गीते: उपसभापित महोदया, इस सशंोधन िवधेयक पर हुई 
चचɕ मȂ सात सदÎयȗ ने भाग िलया । िजÂहȗने समथ«न िकया, उनको धÂयवाद देता हंू और 
िजÂहȗने िवरोध िकया, उनको भी धÂयवाद देता हंू । 
 
 महोदया, हरेक के अपने –अपने िसǎाÂत होते हȅ और सरकार की यह िजÇमेदारी 
बनती है िक समय के मुतािबक, जनिहत मȂ और जो आज दुिनया मȂ होड़ लगी है, जो Îपधɕ 
है, उसके मुतािबक जो  आवÌयक करना हो उसे करे और चाहे सशंोधन के जिरए िकसी 
िवधेयक मȂ कोई बदलाव लाना हो, िनȎÌचत Ǘप से उसे वह लाना चािहए। इसी भिूमका मȂ, 
जब मूल िवधेयक इस सदन मȂ पािरत हुआ था और पािरत करते समय जो सशंोधन की 
मागं आई थी अब हमने इस सदन को जो आÌवासन िदया था, उसी आÌवासन के मुतािबक 
आज का यह सशंोधन िवधेयक आया है, िजस पर यहा ंचचɕ हुई । 
 
 अिधकतर सदÎयȗ ने Đामीण िवतरण की जो समÎया है, उसके बारे मȂ कहा। 
उनका कहना था िक जब हम िवतरण के ©ेĝ मȂ ओपन ऎ¯सैस देने जा रहे हȅ, वहा ंपर 
कȎÇपटीशन लाने जा रहे हȅ और जब एक के बजाए दो या तीन Ãलेअर वहा ंपर आएगें तो 
िनȎÌचत Ǘप से जो िनजी ©ेĝ के लोग हȅ, वे जहा ंपर ¶यादा मुनाफा होगा उसी ©ेĝ मȂ 
जाना पसदं करȂगे और Đामीण ©ेĝ की ओर ¶यादा जाना पसदं नहȒ करȂगे और इसीिलए 
Đामीण ©ेĝ के िवतरण के बारे मȂ लगभग सभी सदÎयȗ ने यहा ंपर ȋचता Ëयƪ की है। इसके 
साथ ही साथ मȅ कहना चाहता हंू िक जो हमने अपना लÑय तय िकया है-2007 तक हर 
गावं मȂ िबजली और 2012 तक घर-घर मȂ िबजली, इस लÑय को पूरा करने के िलए लगभग 
एक लाख मगैावाट अितिरƪ िबजली का िनमɕण करने की आवÌयकता है। तो िकस Ģकार 
से इस लÑय को हम पूरा करȂगे और इस लÑय को पूरा करते समय जल-िवǏुत हो, ताप-
िवǏुत हो या पारÇपिरक ऊजɕ हो , इसका अनुपात ¯या होगा? आज की जो हमारी ȎÎथित 
है, उसके मुतािबक लगभग 70 Ģितशत ताप-िवǏुत है, 20-25 Ģितशत जल-िवǏुत है, 
इसको बढ़ावा देने की आवÌयकता है। हम इसे 60:40 के रेÌयो मȂ लाने का Ģयास कर रहे 
हȅ। जल-िवǏुत को बढ़ावा देने का िनȎÌचत Ǘप से Ģयास िकया जा रहा है। उसी के साथ-
साथ जो िवǏुत कानून है, जो 2003 मȂ लाग ूहुआ, इस कानून मȂ अपारंपिरक ऊजɕ यानी 
नान-कÂवȂशनल एनजȓ को बढ़ावा देने के कई Ģावधान हȅ। किपल िसÅबल जी ने एक ȋचता 
यहा ं पर जताई है िक यिद हमȂ अितिरƪ ऊजɕ का िनमɕण करना है तो िनȎÌचत Ǘप मȂ एक 
लाख मगैावाट पावर जनरेट करने के िलए आज जो कम से कम लागत आती है, वह चार 
करोड़ Ǘपए की है । इसका सीधा अथ« यह िनकलता है िक हमȂ 4 लाख करोड़ Ǘपए की 
आवÌयकता है और जो लÑय हमने तय िकया है, वह सȂĘल सै¯टर से, रा¶य सरकारȗ के 
सहयोग से और उसके साथ-साथ िनजी ©ेĝ से पूरा िकया जाएगा। यिद िनजी ©ेĝ से हमȂ 
यहा ंपर िनवेश लाना है तो चाहे वह डोमेȎÎटक हो या िवदेशी  हो, उस िनवेश को बढ़ावा 
देने की 
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आवÌयकता है और उसके िलए ¯या कदम उठाए जा रहे हȅ, इस बारे मȂ उÂहȗने पूछा है। 
टाÎक-फोस« गािठत करने के सबंंध मȂ भी उÂहȗने बात की । हमने Ãलाȋनग कमीशन के 
ऎनजȓ मȂबर Ǜी एन.के.ȋसह के नेतृ¾व मȂ एक टाÎक फोस« गािठत की है और उस टाÎक 
फोस« को हमने जो िजÇमेदारी सȚपी है, उसमȂ यह िवषय भी है िक ऊजɕ के िनमɕण  के ©ेĝ 
मȂ ¶यादा से ¶यादा िनवेश िकस Ģकार से आए और ¶यादा िनवशे आए, इसके िलए हमȂ 
¯या कदम उठाने चािहए, इस पर वह सुझाव दȂ। ऑलरेडी इस Ģकार की टाÎक फोस« 
गिठत हो चुकी है। उसकी कई बैठकȂ  हुई हȅ और कुछ ही िदनȗ मȂ उनकी िरपोट« िनȎÌचत 
Ǘप मȂ हमे उपलÅध होगी । 
 
 महोदया,  Đामीण िवǏुत िवतरण के ©ेĝ मȂ नए कानून मȂ यह ÎपÍट Ģावधान है- 
िजस Ģकार से जनरेशन को िड-लाइसȂस िकया गया है, उसी Ģकार से िडÎĘीÅयटूर 
जनरेशन को भी िड-लाइसȂस िकया गया है और केवल िड-लाइसȂȋसग ही नहȒ , वहा ंपर 
आप ऊजɕ का िनमɕण कर सकते हȅ और उसी ©ेĝ मȂ आप उसका िवतरण भी कर सकते 
हȅ, इस Ģकार के Ģावधान हमने िकए हȅ। नया लाइसȂसी यिद िवतरण के ©ेĝ मȂ लाइसȂस 
लेता है तो हमने उसको बाÁय िकया हुआ है िक िजस ©ेĝ के िलए उसे लाइसȂस िदया जाता 
है, उसे वहा ंिबजली देनी है, न िक कोई Ďीम कÎटमस« हȅ, बड़े कÎटमस« हȅ या बड़े होटल 
है, उÂहȒ को केवल िबजली देगा, इस Ģकार का कोई Ģावधान लाइसȂसी के िलए नहȒ है। 
लाइसȂस तो िकसी ©ेĝ के िलए िदया जाएगा और िजस ©ेĝ के िलए िदया जाएगा, चाहे 
उस ©ेĝ के िनवासी की मागं हो , चाहे कामिश[यल मागं हो या इंडȎÎĘयल मागं हो, िकसी 
की भी मागं आती है तो उस मागं को पूरा करना , उस लाइसȂसी की िजÇमेदािर होगी । इस 
Ģकार का Ģावधान हमने कानून मȂ िकया है। यिद वह नहȒ कर पाता है तो उसे दंिडत करने 
के Ģावधान भी इस कानून मȂ हȅ। इसिलए यह कानून िनȎÌचत Ǘप मȂ जो हमारी कल की 
जǗरत है, मागं है, उस मागं को पूरा करने मȂ सफल सािबत होगा। 
 
 महोदया, इस कानून मȂ सुधार लाने के िलए हमने जो सशंोधन ĢÎतुत िकए हȅ, मȅ 
धÂयवाद दंूगा िक सदन ने इस सशंोधनȗ का समथ«न िकया है। वामपंथी दलȗ ने यहा ंपर जो 
िवरोध िकया है, उनका िवरोध, उनके अपने जो िसƨांत है, उनको लेकर है। उनके मन मȂ 
भय है िक इस कानून के तहत िनजीकरण को काफी बढ़ावा िमलेगा। जब यह कानून पािरत 
हुआ था, उस समय भी हमने ÎपÍट िकया था िक इस Ģकार के िनजीकरण का कोई 
Ģावधान इस  कानून मȂ नहȒ है लेिकन िवतरण के ©ेĝ मȂ कंपीटीशन की आवÌयकता है । 
कल तक इस ©ेĝ मȂ मोनोपली थी-चाहे वह रा¶य िवǏुत बोड« हो या हमारे रा¶य िवǏुत 
िडपाट«मȂट हȗ-उसी के कारण हमारे िवतरण के ©ेĝ मȂ खािमया ंहȅ। िवतरण के कारण आज 
रा¶य िवǏुत बोड़Ș की यह ȎÎथित है िक आज लगभग 30 से 40 Ģितशत का घाटा है 
Ęासंिमशन और िडÎĘीÅयशून लॉसेज़ का । इन सारी बातȗ को जब हम देखते हȅ तो हमȂ 
महसूस होता है िक इसका मूल कारण मोनोपली है। जब हम इस मोनोपली को हटा रहे हȅ 
तो हम केवल सरकार की मोनोपली नहȒ हटा रहे हȅ। न हम सरकार को मोनोपली करने 
देना चाहते हȅ, न िनजी ©ेĝ को मोनोपली करने देना चाहते हȅ। िकसी की भी मोनोपली इस 
©ेĝ मȂ नहȒ रहȂगी और न कोई एक ©ेĝ या कोई एक कंपनी इसमȂ अपनी मोनोपली कर 
पाएगी ¯यȗिक इस ©ेĝ मȂ अब कंपीटीशन होगा। इसके िलए यह सशंोधन िवधेयक यहा ं
आया है और इसका सारे सदन ने समथ«न िकया है। मȅ सभी सदÎयȗ को धÂयवाद देता हंू 
और Ģाथ«ना करता हंू िक इस सशंोधन िवधेयक को पािरत िकया जाए । 
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THE DEPUTY CHAIRMAN: The question is: 

"That the Bill to amend the Electricity Act, 2003, be taken into 
consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now take up clause-by-clause 
consideration of the Bill. 

Clauses 2 to 7 were added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI ANANT GANGARAM GEETE:   Madam, I beg to move: 

'That the Bill be passed." 

The question was proposed. 

SHRI VAYALAR RAVI (Kerala): Madam, may I seek a 
clarification from the hon. Minister? There is only one clarification which I 
want to seek from the hon. Minister. 

Of course, you are good enough to look into all the suggestions 
made by the Members of Parliament. In this connection, I would like to 
know from you whether you had any kind of discussion with the Ministers 
who are dealing with the subject of electricity in the States. Did you take into 
consideration their views? This is the only clarification which I want to seek. 
 

Ǜी अनÂत गगंाराम गीते: इसके पहले भी लगभग सभी रा¶यȗ के  ऊजɕ मंिĝयȗ 
से हमने िवचार-िवमश« िकया है और भिवÍय मȂ भी  िनȎÌचत Ǘप से उनके साथ चचɕ व 
िवमश« करȂगे। जब हम आज  पॉिलसी बनाने जा रहे हȅ तब भी हम उनके साथ चचɕ कर 
रहे हȅ,  और भिवÍय मȂ भी चचɕ की जाएगी ।  

  

THE DEPUTY CHAIRMAN:   The question is: 

"That the Bill be passed." 

The motion was adopted. 
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